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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
APPEAL NO. 05 OF 2023 

 
IN THE MATTER OF: 
Santosh Kumar Singh      …Appellant 

Versus 
 

State Level Environmental Impact 
Assessment Authority, Uttar Pradesh & Ors.  …Respondents 

 

REPLY ON BEHALF OF THE RESPONDENT NO. 2/ PROJECT 
PROPONENT, M/S SILKON BIOTECH PVT. LTD. TO THE 
APPEAL PREFERED BY THE APPELLANT UNDER SECTION 
16 OF THE NATIONAL GREEN TRIBUNAL ACT, 2010 
 
MOST RESPECTFULLY SHEWETH 

1. That at the outset, it is submitted that the present Appeal is an 

abuse of the process of this Hon’ble Tribunal and the same 

deserves to be dismissed with heavy costs. It is further submitted 

that the Appellants have not approached this Hon’ble Tribunal 

with clean hands and have misrepresented several vital facts 

before this Hon’ble Tribunal. 

 
PRELIMINARY OBJECTIONS: 
2. That the present Appeal is not maintainable as the Appellant has 

not shown as to how he falls under Section 18(2) of the National 

Green Tribunal Act, 2010. It is submitted that the Appellant 

cannot be said to be an aggrieved person as he is a resident of 

Village Chewata, Azamgarh and the CBWTF is set-up in Village 

Bhadon -  Mahul, Azamgarh which is situated at a distance of 

approx. 60 KMs from the Appellant’s residence therefore, the 
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Appellant cannot be said to have sustained any injury, hence, the 

present Appeal is not maintainable and liable to be dismissed.  

Section 18(2) of the National Green Tribunal Act, 2010 is 

reproduced herein below for ready reference: 

 18. Application or appeal to Tribunal. 
 
 Without prejudice to the provisions contained in section 16, an 

application for grant of relief or compensation or settlement of 
dispute may be made to the Tribunal by – 

 
(a) the person, who has sustained the injury; or 

 
(b) the owner of the property to which the damage has been 

caused; or 
 
(c) where death has resulted from the environmental damage, 

by all or any of the legal representatives of the deceased; 
or 

 
(d) any agent duly authorised by such person or owner of 

such property or all or any of the legal representatives of 
the deceased, as the case may be; or 

 
(e) any person aggrieved, including any representative body 

or organisation; or 
 
(f) the Central Government or a State Government or a 

Union territory Administration or the Central Pollution 
Control Board or a State Pollution Control Board or a 
Pollution Control Committee or a local authority, or any 
environmental authority constituted or established under 
the Environment (Protection) Act, 1986 or any other law 
for the time being in force. 

 

3. That the Appellant has relied upon the Revised Guidelines for 

Common Bio-Medical Waste Treatment and Disposal Facilities 

being made by the Central Pollution Control Board. It is 
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submitted that these guidelines are not mandatory and does not 

have the force of law but only directory in nature. 

The Bio-Medical Waste Management Rules, 2016 were made 

Central Government in exercise of the powers conferred under 

Sections 6, 8 and 25 of the Environment (Protection) Act, 1986 

(29 of 1986). 

It is submitted that Rule 6 casts duty on the authorities (specified 

in column (2) of Schedule-III) to perform their duties and Rule 

9(3) directs the prescribed authorities to comply responsibilities 

stipulated in Schedule III. 

Rules 6 and 9(3) alongwith Sr. No. 3 of Schedule III are 

reproduced herein below for ready reference: 

6. Duties of authorities- 
The Authority specified in column (2) of Schedule-III shall 
perform the duties as specified in column (3) thereof in 
accordance with the provisions of these rules. 
 
9. Prescribed authority 
(3) The prescribed authorities shall comply with the 
responsibilities as stipulated in Schedule III of these rules. 

 
SCHEDULE III 

List of Prescribed Authorities and the Corresponding Duties 
 

S.No. Authority Corresponding Duties 
4. Central Pollution 

Control Board 
(i) Prepare Guidelines on bio-
medical waste Management and 
submit to the Ministry of 
Environment, Forest and Climate 
Change. 
 
(ii) Co-ordination of activities of 
State Pollution Control Boards or 
Pollution Control Committees on 
bio-medical waste. 
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(iii) Conduct training courses for 
authorities dealing with 
management of bio-medical waste. 
 
(iv) Lay down standards for new 
technologies for treatment and 
disposal of bio-medical waste 
(Rule 7) and prescribe 
specifications for treatment and 
disposal of bio-medical wastes 
(Rule 7). 
 
(v) Lay down Criteria for 
establishing common bio-medical 
waste treatment facilities in the 
Country. 
 
(vi) Random inspection or 
monitoring of health care facilities 
and common bio-medical waste 
treatment facilities. 
 
(vii) Review and analysis of data 
submitted by the State Pollution 
Control Boards on bio-medical 
waste and submission of compiled 
information in the form of annual 
report along with its observations 
to Ministry of Environment, Forest 
and Climate Change. 
 
(viii) Inspection and monitoring of 
health care facilities other than 
Medical Inspection (MI) rooms, 
sick bays on board ships or 
submarines, station medical 
centres and field hospitals in 
forward locations operated by the 
Director General, Armed Forces 
Medical Services (Rule-9). 
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(ix) Undertake or support research 
or operational research regarding 
bio-medical waste. 
 

 
 
 Therefore, S. No. 4 of the Schedule III only casts duty upon the 

Central Pollution Control Board to Prepare Guidelines on bio-

medical waste Management and submit to the Ministry of 

Environment, Forest and Climate Change. It is submitted that 

such guidelines may be considered by the Central Government 

and whenever required may implement the same by issuing 

appropriate notification or rules. 

 
 In the present case although the Central Pollution Controls 

Board has framed the guidelines, but the same are either not sent 

to the Central Government or not implemented by the Central 

Government. Hence, the Revised Guidelines for Common Bio-

Medical Waste Treatment and Disposal Facilities can only be 

used for reference purposes only and are not binding. 

 

4. That the Appellant has attempted to mislead this Hon’ble 

Tribunal by stating that the CBWTF is set-up in violation a the 

Revised Guidelines, 2016 as two temples being are situated 

within a 500 mtr. radius of the CBWTF site. It is submitted that 

no temple is located at the co-ordinates 25.895871 and 

82.788703 which has been alleged to be located at a distance of 

228 mtrs from the CBWTF site and it appears that the Appellant 
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has solely relied upon the google maps data without physically 

verifying the presence of temple.  

The geo-tagged photographs of the alleged temple location 

depicting non-presence of any building/ structure/ temple is 

annexed herewith and marked as ANNEXURE No. R2/1.  

 

5. That the mandate of having a buffer distance of 500 mtr. from a 

CBWTF site is only applicable with respect to notified 

residential and sensitive areas and not individual/ stand-alone 

buildings/ structures. It is further submitted that the said temple 

is not situated in any residential areas which are more than 1 KM 

away from the CBWTF site. 

Para 6 of the revised guidelines which provides for the Location 

Criterion is reproduced herein below for ready reference: 
  

PARA 6: LOCATION CRITERIA 
In the context of these guidelines, buffer zone represents a 
separation distance between the source of pollution in CBWTF 
and the receptor - following the principle that the degree of 
impact reduces with increased distance. The following 
parameters may be considered for ascertaining buffer distance 
on case-to-case basis: 
 
(i) potential for spread of infection from wastes stored in the 

premises. 
(ii) applicable standards for pollution control and the relative 

efficiency of the existing incinerators and emission 
control systems, 

(iii) potential of fugitive dust emission from incinerators, 
(iv) potential for discharge of wastewater 
(v) the potential for odour production, 
(vi) the potential for noise pollution 
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(vii) the risk posed to human health and safety due to exposure 
to emissions from incinerator 

(viii) the risk of fire and 
(ix) Significance of the residual impacts such as bottom ash 

and fly ash. 
 

As far as possible, the CBWTF shall be located near to its area 
of operation in order to minimize the transportation distance in 
waste collection, thus enhancing its operational flexibility as 
well as for ensuring compliance to the time limit for treatment 
and disposal of bio-medical waste as stipulated under the 
BMWM Rules (i.e., within 48 hours). Also, the location of the 
CBWTF should be in conformity to the CRZ Norms and other 
provisions notified under the Environment (Protection) Act, 
1986. The location shall be decided in consultation with the 
State Pollution Control Board (SPCB)/ Pollution Control 
Committee (PCC). The location criteria for development of a 
CBWTF are as follows: 
(a) A CBWTF shall preferably be developed in a notified 
industrial area without any requirement of buffer zone (or)  
 
(b) A CBWTF can be located at a place reasonably far away 
from notified residential and sensitive areas and should have a 
buffer distance of preferably 500 m so that it shall have 
minimal impact on these areas. In case of non-availability of 
such a land, the buffer zone distance from the notified residential 
area may be reduced to less than 500 m by SPCB/PCC without 
referring the matter to CPCB by prescribing additional control 
measures such as (i) adoption of best available technologies 
(BAT) by the proponent of CBWTF; (ii) prescribing stringent 
standards for operation of the CBWTF by the SPCB/PCC; (iii) 
adoption of zero liquid discharge by the CBWTF and (iv) in case 
of any complaints from the public, then CBWTF should prove 
that the facility is not causing any adverse impact on 
environment and habitation in the vicinity. If SPCB/PCC is not 
in a position to resolve the issue relating to buffer zone while 
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selecting the site for CBWTFs, in such a case, SPCBs/PCCs may 
refer the matter to CPCB.  
 
(c) The CBWTF can also be developed as an integral part of the 
Hazardous Waste Treatment Storage and Disposal Facility 
(TSDF) subject to obtaining of necessary approvals from the 
authorities concerned including ‘environmental clearance’ as 
per Environmental Impact Assessment 2006 and further 
amendments notified under the Environment (Protection) Act, 
1986, provided there is no CBWTF exist within 150 KM distance 
from the existing TSDF. 
 

6. That for the efficacious adjudication of the present matter, the 

vital facts pertaining to the present case are elaborated hereunder 

as Preliminary Submissions.  

 

PRELIMINARY SUBMISSIONS: 
 
7. That the answering Respondent has established a Common Bio-

Medical Waste Treatment Facility (hereinafter referred to as 

‘CBWTF’ for the sake of brevity) as provided for in the Bio-

Medical Waste Management Rules, 2016 and aims to render the 

services for disposal of bio-medical waste in accordance with the 

Rules made by the Government of India and in consonance with 

the guidelines formulated by the Central Pollution Control 

Board.  

 

8. That the CBWTF unit has been developed with an approximate 

project cost of INR 2.52 Cr at an area of 0.445 ha (1 Acre) and 

the following equipment have been installed for effective 

treatment of bio-medical waste: 

8145



 
S. No. Equipment Capacity 

1. Incinerator (double-chambered) 250 Kg/ Hr 

2. Autoclave 1000L/ batch 

3. Shredder 150 Kg/ Hr 

5. Effluent Treatment Plant with 

Zero Liquid Discharge (ZLD) 

10.0 KLD 

 

 
9. That for the establishment of CBWTF, the answering 

Respondent preferred an application form no. 13856400 dated 

21.10.2021 before the Respondent No. 4 for issuance of Consent 

to Establish under the provisions of Water (Prevention and 

Control of Pollution) Act, 1974 and Air (Prevention and control 

of Pollution) Act, 1981. 

 

10. That the Respondent No. 4 granted Consent to Establish to the 

answering Respondent on 03.03.2022 for the period 21.10.2021 

to 20.10.2026 vide its letter bearing reference no. 140054/ 

UPPCB/Azamgarh (UPPCBRO)/ CTE/ AZAMGARH /2021. 

A true copy of the Consent to Establish dated 03.03.2022 granted 

by the Respondent No. 4 to the answering Respondent for the 

period 21.10.2021 to 20.10.2026 is annexed herewith and 

marked as ANNEXURE No. R2/2. 
 
11. That for the establishment of CBWTF at Vill. Bhadon – Mahul, 

Martinganj, Azamgarh Uttar Pradesh, the answering Respondent 

applied for Terms of Reference (ToR) to the State Expert 
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Appraisal Committee (‘SEAC’) vide proposal number 

SIA/UP/MIS/68910/2021.  

A true copy of the proposal number SIA/UP/MIS/68910/2021 

for fresh Terms of Reference is annexed herewith and marked as 

ANNEXURE No. R2/3. 

 

12. That the case of the answering Respondent was considered by 

the State Expert Appraisal Committee (‘SEAC’) in it’s 606th 

meeting dated 11.12.2021 wherein it recommended to issue 

terms of reference for the preparation of Environment Impact 

Assessment (EIA) Report for the CBWTF of the answering 

Respondent.  

A true copy of the relevant part of the Minutes of 606th Meeting 

dated 11.12.2021 of the State Expert Appraisal Committee is 

annexed herewith and marked as ANNEXURE No. R2/4. 
 

13. That the Respondent No. 1 on 25.03.2022 issued Terms of 

Reference to the answering Respondent vide letter bearing Ref. 

No. 485/ Parya/ SEIAA/ 6695/ 2021 for the purpose of preparing 

environment impact assessment report and environment 

management plan for obtaining prior environment clearance. 

A true copy of the Terms of Reference dated 25.03.2022 issued 

to the answering Respondent vide letter bearing Ref. No. 485/ 

Parya/ SEIAA/ 6695/ 2021 is annexed herewith and marked as 

ANNEXURE No. R2/5. 

 

14. That the Respondent No. 4 gave public notice for conducting 

public hearing at the proposed site of CBWTF on 07.06.2022 at 
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11:30 AM in terms of Notification No. SO 1533 dated 

14.09.2006. 

A true copy of the Public Notice dated 03.05.2022 given by the 

Respondent No. 4 is annexed herewith and marked as 

ANNEXURE No. R2/6. 

 

15. That the public hearing was conducted on 07.06.2022 for 

establishment of CBWTF at at Vill. Bhadon – Mahul, 

Martinganj, Azamgarh Uttar Pradesh and the same was attended 

by several persons from the village who stated that they have no 

objection as to the establishment of the proposed CBWTF by the 

answering Respondent.  

A true copy of the public hearing proceedings dated 07.06.2022 

is annexed herewith and marked as ANNEXURE No R2/7. 

 

16. That the answering Respondent on 25.08.2022 preferred an 

application for grant of prior Environmental Clearance for 

establishment of CBWTF. 

A true copy of the application for grant of prior Environmental 

Clearance is annexed herewith and marked as ANNEXURE No. 
R2/8. 

A true copy of the acknowledgement slip for EC application 

dated 25.08.2022 is annexed herewith and marked as 

ANNEXURE No. R2/9. 

 

17. That the case of the answering Respondent was considered by 

the State Expert Appraisal Committee in its 686th meeting dated 
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22.09.2022 wherein it directed the answering Respondent to 

submit the following documents/ information: 

- Revised layout plan for green belt in proposed CBWTF with 

area specific plant species, number of plants to be planted. 

- Revised plan of CER/EMP activities as per the discussion 

held during the presentation to be submitted 

- 500 m radius of Google map with showing the all 

geographical activities like – sensitive places, highways, 

railways, educational institutions, residential habitats, etc. 

alongwith distance and directions with supporting 

documents. 

A true copy of the relevant part of the Minutes of 686th 

meeting dated 22.09.2022 of the State Expert Appraisal 

Committee is annexed herewith and marked as ANNEXURE 

No. R2/10. 
 

18. That the local revenue officer i.e., Lekhpal, Mandal – Bhadon, 

Tehsil Martinganj, Azamgarh submitted a report dated 

17.10.2022 wherein it was categorically stated that there is no 

highway, railway line, educational institution, high tension line, 

religious-social place, inhabited area (residential locality) and 

sensitive areas within the 500 metres radius from the project site.  

A true copy of the Report dated 17.10.2022 submitted by the 

local revenue officer i.e. Lekhpal, Mandal – Bhadon, Tehsil 

Martinganj, Azamgarh is annexed herewith and marked as 

ANNEXURE No. R2/11. 
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19. That the Respondent No. 2 sent a letter dated 31.10.2022 to the 

Member Secretary, UPPCB for providing the factual report as 

per the decision taken in SEAC meeting dated 22.09.2022 and 

in compliance of the said letter, the Member Secretary, UPPCB 

provided the information vide letter dated 04.11.2022 

mentioning the number of beds as 13,777 available in districts 

surrounding the proposed project site.  

A true copy of the letter dated 04.11.2022 from the Member 

Secretary, UPPCB is annexed herewith and marked as 

ANNEXURE No. R2/12. 
 

20. That the answering Respondent provided the requisite 

information vide letter dated 07.11.2022 as directed by the State 

Expert Appraisal Committee.  

A true copy of the information provided to the State Expert 

Appraisal Committee vide letter dated 07.11.2022 is annexed 

herewith and marked as ANNEXURE No. R2/13.  
 

21. That once again the case of the answering Respondent was 

considered by State Expert Appraisal Committee in its 704th 

meeting dated 24.11.2022 wherein it recommended grant of 

environmental clearance to the answering Respondent.  

A true copy of the Minutes of 704th meeting dated 24.11.2022 of 

the State Expert Appraisal Committee is annexed herewith and 

marked as ANNEXURE No. R2/14. 
  

22. That the grant of environmental clearance to the answering 

Respondent was then considered by the Respondent No. 1 in it’s 
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686th meeting dated 02.01.2023 and the Respondent No. 1 

agreed with the recommendations of the State Expert Appraisal 

Committee for grant of environmental clearance to the 

answering Respondent. 

A true copy of Minutes of 686th  Meeting dated 02.01.2023 of 

the Respondent No. 1 is annexed herewith and marked as 

ANNEXURE NO. R2/15. 
 

23. That the Respondent No. 1 on 24.01.2023 granted 

Environmental Clearance to the answering Respondent bearing 

EC Identification No. EC23B057UP134496. 

A true copy of the environmental clearance dated 24.01.2023 

bearing EC Identification No. EC23B057UP134496 issued by 

the Respondent No. 1 to the answering Respondent is annexed 

herewith and marked as ANNEXURE No. R2/16. 
 

24. That the Respondent No. 4 on 14.07.2023 issued Consent-to-

Operate to the answering Respondent vide its letter bearing no. 

187854/UPPCB/Azamgarh(UPPCBRO)/CTO/both/AZAM

GARH/2023 for the period 02.07.2023 to 31.12.2027 

A true copy of the Consent-to-Operate dated 14.07.2023 granted 

by the Respondent No. 4 to the answering Respondent for the 

period 02.07.2023 to 31.12.2027 is annexed herewith and 

marked as ANNEXURE No. R2/17. 

 
25. That the Respondent No. 4 on 20.07.2023 issued Authorisation 

for Operating A Facility For Collection, Reception, Treatment, 

Storage, Transport And Disposal Of Biomedical Wastes to the 
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answering Respondent vide its file bearing no. 21922331 for the 

period 20.07.2023 to 07.07.2028 

A true copy of the Authorisation granted by the Respondent No. 

4 to the answering Respondent for the period 20.07.2023 to 

07.07.2028 is annexed herewith and marked as ANNEXURE 

No. R2/18. 

 

 

26. That presently there is no CBWTF operational in the Azamgarh 

district which currently has 8705 hospital beds generating a 

waste of 2385.17  kg/day. It is pertinent to mention here that the 

area-wise gap analysis, it was projected that the existing 

CBWTF facility was grossly inadequate to meet the aggregate 

bio-medical waste disposal requirement of Azamgarh and 

nearby districts. Furthermore, the said analysis also noted that 

there are three CBWTF in the 75 km radius namely VRBA, 

Ramnagar, Varanasi; RS BMW Services, Jaunpur and CPC 

Power Ltd., Varanasi out of which RS BMW Services is 

currently not operational as it has not been granted CTO by the 

Respondent No. 4 and the remaining two CBWTF i.e. VRBA, 

Ramnagar, Varanasi and CPC Power Ltd., Varanasi have to cater 

to more than 19000 beds of district Varanasi itself.  

This Hon'ble Tribunal in Common Bio Medical Waste Treatment 

Facility Operators Association Vs. Maharashtra Pollution 

Control Board (OA No. 51 of 20222 (WZ) [2023 SCC Online 

NGT 2022] has held: 

“9. During argument made by the learned counsel for the 
applicant, it appeared that he wanted to communicate that the 
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MPCB should not be allowed to have more than one facility 
within the coverage area of 75 KM as the same would affect 
commercial viability of other units. We are not impressed by 
the said argument made by the learned counsel for the 
applicants because Rules do not provide that there cannot be 
more than one CBMWTFs installed within the area of 75 KM. 
In our opinion, the said criteria appear to have minimum one 
such facility therefore, if there are more than one facility does 
not mean that it would amount to violation of the said Rules. 
It appears that the intention of the legislature is that minimum 
one CBMWTF should be established within 75 KM area.” 
 

A true copy of the coverage area-wise gap analysis is annexed 

herewith and marked as ANNEXURE NO. R2/19. 
 

27. That presently the CBWTF is operational since 14.07.2023 and 

is catering to the bio-medical wastes generated by 358 hospitals 

in which there are 209 Bedded HCFs with total 4590 Beds and 

149 non-bedded HCFs. 

A true copy of the List of HCF members registered with the 

CBWTF unit is annexed herewith and marked as ANNEXURE 

NO. R2/20. 
 

28. That even though CBWTF is classified as a RED category 

industry, its operations cannot be equated with other RED 

category industries as it is not a pollution causing industry but a 

pollution treatment facility. Furthermore, the CPCB in its 

modified directions dated 07.03.2016 bearing no. B-

29012/ESS(CPA)/2015-2016 have remarked CBWTF as special 

category projects as they are parts of pollution control facilities. 
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It is further pertinent to mention here that the Hon’ble Gujarat 

High Court in Uttarsanda Gram Panchayat & Ors. Vs. State of 

Gujarat & Ors., Special Civil Application No. 12235 of 2017 

observed as under: 

“49. … The right to life and live in a clean 
environment, although may be a basic human life or a 
fundamental right, yet the same is not absolute. As 
discussed at length above, the bio-medical waste has 
got to be processed in accordance with the rules and 
regulations laid down by the Central Pollution Control 
Board. If, according to the applicants, operating a 
Bio-Medical waste Process Unit is an evil, then 
ignoring the bio-medical waste and allowing it to be 
disposed of without being processed, is a greater evil 
and would lead to more health hazard. The importance 
of the Bio-Medical waste Process Unit should not be 
undermined, and in my view, the applicants are 
unnecessarily hyper in this regard. The private 
respondents have been put to the strictest of the terms 
for the purpose of functioning and operation of the unit 
and they can still be put to certain more terms to ensure 
that the same does not lead to any pollution. 
 …….It is a settled law that the balance between 
environmental protection and developmental activities 
could only be maintained by strictly following the 
principle of "sustainable development. This is a 
development strategy that caters to the needs of the 
present without negotiating the ability of upcoming 
generations to satisfy their needs. The strict 
observance of sustainable development will put us on a 
path that ensures development while protecting the 
environment, a path that works for all peoples and for 
all generations. It is a guarantee to the present and a 
bequeath to the future. All environment related 
developmental activities should benefit more people 
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while maintaining the environmental balance. This 
could be ensured only by strict adherence to 
sustainable development without which life of the 
coming generations will be in jeopardy. The adherence 
to sustainable development principle is a sine qua non 
for the maintenance of the symbiotic balance between 
the rights to environment and development. 
Right to environment is a fundamental right. On the 
other hand, right to development is also one. Here the 
right to sustainable development cannot be singled out. 
Therefore, the concept of sustainable development is to 
be treated as an integral part of life under Article 21. 
Weighty concepts like intergenerational equity, public 
trust doctrine and precautionary principle, which have 
been declared as inseparable ingredients of our 
environmental jurisprudence, could only be nurtured 
by ensuring sustainable development. To ensure 
sustainable development is one of the goals of the 
Environment (Protection) Act, 1986 and this is quite 
necessary to guarantee the right to life under Article 
21.” 

 

29. That the averments made by the Appellant in the present Appeal 

are vehemently denied unless otherwise specifically admitted 

hereinabove.  

 

30. That the Appellant is not entitled for any relief from this Hon’ble 

Tribunal vis-à-vis the CBWTF being operated by the answering 

Respondent as also the Environmental Clearance has been 

granted to it after fulfillment of all the necessary criteria and 

after due and proper compliance of the applicable rules and 

regulations.  
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It is prayed that the Appeal preferred by the Appellant be 

dismissed with heavy costs as the same is an abuse of the process 

of law and is based on vexatious and misleading facts and 

averments. 

 
 
 

 RESPONDENT NO. 2 
M/S SILKON BIOTECH PVT. LTD.  

THROUGH       
 

DEVA SHUKLA, ADV. 

Advocates & Legal Advisors 
448, Lawyers’ Chambers  
District Court Compound 
Ghaziabad, Uttar Pradesh 

Ph. No. 9999228882; 9999118882 

  
Date: 13.12.2024 
Place: New Delhi 
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                                                                                                             Date: 07/11/2022

To,

           The Member Secretary, SEAC
           Directorate of Environment, Vineet Khand-1,
          Gomti Nagar, Lucknow-226010

Subject: Submission of ADS Reply of Proposed Common Bio Medical Waste Treatment 
Facility (CBWTF) at Village- Bhadon-Mahul, PO-Martinganj, Distt- Azamgarh, 
U.P by M/s Silkon Biotech Private Limited.

Reference: Proposal No. SIA/UP/MIS/68910/2021, File No. 6695

Dear Sir,

With reference to the above-mentioned subject. We are herewith submitting the ADS reply 

sought vide 686th SEAC-2 meeting of Uttar Pradesh held on 22/09/2022 for M/s Silkon 

Biotech Private Limited is Proposed Common Bio Medical Waste Treatment Facility 

(CBWTF) of total Plot area 0.66 Ha. at Village- Bhadon-Mahul, PO-Martinganj, Distt-

Azamgarh, U.P.

This is to request your good-office to consider our application for obtaining the EC.

Thanking You,

        M/s Silkon Biotech Private Limited

         

          Authorized Signatory

For-Silkon Biotech Pvt. Ltd.

Director

91
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Point wise reply of ADS sought for EC proposal vide Proposal No. SIA/UP/MIS/68910/2021 
for Proposed Common Bio-Medical Waste Treatment Facility (CBWTF) at Village- 
Bhadon-Mahul, PO-Martinganj, Distt- Azamgarh, U.P by M/s Silkon Biotech Private 
Limited. 
 

Sl. 
No.  

ADS Reply 

1. Revised layout plan for green belt in proposed 
CBWTF with area specific plant species, 
number of plants to be planted.  

Revised layout plan for green belt is 
attached as Annexure-I.  
 

2. Revised plan of CER/EMP activities as per 
the discussion held during the presentation to 
be submitted 

Revised plan of CER/EMP activities is 
attached as Annexure-II.  
 

3. 500m radius Google map with showing the all 
geographical activities like sensitive places, 
Highways, railways, educational institutions, 
residential habitats etc. along with distance 
and directions with supporting documents. 

500m radius Google map with showing 
the all geographical activities like 
sensitive places, Highways, railways, 
educational institutions, residential 
habitats etc. along with distance and 
directions are attached as Annexure III. 
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Annexure I 

Revised layout plan for green belt 
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Annexure II 

Revised plan of CER/EMP activities 
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Annexure III 

500m radius Google map 
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To,
The Owner
SILKON BIOTECH PRIVATE LIMITED
Village- Bhadon, Pargana- Mahul, Tehsil-Martinganj, District- Azamgarh,
State Uttar Pradesh  -223224

Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect  of project submit ted to the SEIAA vide proposal number
SIA/UP/MIS/68910/2021 dated 25 Aug 2022. The particulars of the environmental
clearance granted to the project are as below.

6695
New
B1
7(d)(a)Common Bio-Medical Waste
Treatment Facility

SILKON BIOTECH PRIVATE LIMITED
Uttar Pradesh
25 Mar 2022

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

EC Identification No. - EC23B057UP134496     File No. - 6695    Date of Issue EC - 24/01/2023        Page 1 of 9

119
ANNEXURE R2/16

256



EC Identification No. - EC23B057UP134496     File No. - 6695    Date of Issue EC - 24/01/2023        Page 2 of 9
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Uttar Pradesh Pollution Control Board
             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981  and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA is hereby granted to SILKON BIOTECH PRIVATE LIMITED located at Village-Bhadon,
Pargana-Mahul, Tehsil-Martinganj, Azamgarh, UP. ,AZAMGARH,223224. subject to the provisions of
 the Water Act, Air Act and Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 and the orders that may be made further and subject to following terms and
conditions :-
1.     This CCA SILKON BIOTECH PRIVATE LIMITED granted for the period from 02/07/2023 to
31/12/2027 and valid for manufacturing of following products.

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i)  The daily quantity of effluent discharge (KLD) :-

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
  In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

187854/UPPCB/Azamgarh(UPPCBRO)/CTO/both/AZAMGARH/2023 Date: 14/07/2023
To,
M/s
SILKON BIOTECH PRIVATE LIMITED
Village-Bhadon, Pargana-Mahul, Tehsil-Martinganj, Azamgarh, UP.
,AZAMGARH,223224

Application Id-
21848545

S
No

Product Quantity Unit

Kind of Effluent Quantity(KLD) Treatment facility Discharge point
Domestic 02 KLD Septic Tank No Trade Effluent

is allowed to
Discharge

Industrial 08 KLD ETP No Trade Effluent
is allowed to
Discharge
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Industrial Effluent Quality Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details

Emmission Quality Standards

S.No. Parameter Standard
1 pH As per E(P)A Rules,

1986
2 BOD (mg/L) As per E(P)A Rules,

1986
3 COD (mg/L) As per E(P)A Rules,

1986
4 TSS (mg/L) As per E(P)A Rules,

1986
5 Oil & Grease (mg/L) As per E(P)A Rules,

1986

S No. Parameters Standards
1 pH As per E(P)A Rules, 1986
2 BOD (mg/L) As per E(P)A Rules, 1986
3 TSS (mg/L) As per E(P)A Rules, 1986
4 Fecal Coliform

(MPN/100ml)
As per E(P)A Rules, 1986

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Incinerator
(250 Kg/Hr)

Diesel Oil 2 Particulate
Matter

As per E(P)A
Rules, 1986

2 82.5 KVA
DG Set

Diesel Oil 1 Sulphur
Dioxide

As per E(P)A
Rules, 1986

S No. Stack no Parameters Standards
1 1 Sulphur Dioxide As per E(P)A Rules,

1986
2 2 Particulate Matter As per E(P)A Rules,

1986
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In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :-
The Factory Manager of M/s SILKON BIOTECH PRIVATE LIMITED. is hereby granted an authorization
to operate a facility for collection and storage of Hazardous wastes. The authorization is granted to operate a
facility for generation, collection and storage of hazardous wastes within factory premises for following
category of wastes:-

The authorization shall be in force and shall be valid upto 31/12/2027. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.
Terms and conditions of Hazardous Waste authorization  :-
(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.
(ii) The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.
(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
(v) It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these rules.
(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.
(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only.
(ix) The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40

S.No. Category of Hazardous
Waste as per the

Schedules I, II and III
of these rules

Authorised mode of disposal
or recycling or utilisation or

co-processing, etc.

Quantity(ton/annum)

1 Cat. 37.1 (Sludge from
Wet Scrubbers)

Through TSDF 1.0

2 Cat. 37.2 (Ash from
Incinerator and Flue

Gas Cleaning Residue)

Through TSDF 5.0
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on Display Board of size 6x4 feet outside the main factory gate within premises
(x) It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
(xi) The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii) In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.
(xiii) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.
(xiv) Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
(xv) The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.
(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
(xvii) In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
5.  Essential documents to be submitted by the Industry/Unit as Applicable:-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7. Unit has to comply with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
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complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-
1. This consent is valid for CBWTF at Khasra no-1577 and 2133, Village-Bhadon, Pargana-Mahul, Tehsil-
Martinganj, Azamgarh, UP., 223224 by M/s Silkon Biotech Private Limited having plant-Incinerator 250
Kg/Hr, Shredder 150 Kg/Hr and Chemical Disinfection Tank 1500 Ltr.

2. The CBWTF shall submit the flue gas monitoring report from incinerator and treated effluent quality
report from the ETP after commissioning of CBWTF within 01 month from the issuance of this CTO.

3. Separate Energy meter shall be installed for recording the electricity consumption in the operation of the
ETP and a log book be maintained.

4. ETP shall be operated and maintained to ensure that the treated effluent shall meet the prescribed
standards.

5. Proper and regular operation of GPS equipments, installed in all the vehicles plying to collect and
transport Bio Medical Waste, shall be ensured.

6. The CBWTF shall submit the valid NOC from U.P. Ground Water Board for Abstraction of Ground Water
within 03 months failing which this CTE would be deemed cancel.

7. CBWTF will strictly comply with the CPCB guidelines dated 21.12.2016 for setting up the Common Bio
Medical Waste Treatment Facility.

8. CBWTF will comply with the emission Standard for treatment and disposal of Common Bio medical
waste by incineration as per Schedule-II of BMW Rules 2016.
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9. Transportation and handling of Bio-medical Wastes shall be as per the Biomedical Waste (Management
and Handling) Rules, 2016.

10. Record w.r.t. operational parameter of autoclave such as temperature, pressure etc. as well as records for
validation test conducted to check efficiency of autoclave shall be maintained.

11. The incinerator is operated in accordance with Bio-Medical Waste Management Rules, 2016 w.r.t.
maintenance of temperature for primary and secondary chamber of incinerator.

12. The water generated from scrubbing system of incinerator shall be treated through ETP and treated water
shall be recycled for scrubbing purpose and for irrigation in the premises. No effluent shall be discharged
directly or indirectly outside the premises.

13. Discarded medicine will be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
provided for disposal of waste sharp as per CPCB Guidelines.

14.  The CBWTF will comply with the Bio Medical Waste Management Rules 2016 and annual report shall
be submitted.

15.  The CBWTF will comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.

16.  The facility will ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016.

17. The CBWTF will comply with the Guideline of CPCB and will only cater to beds which are in addition
to 10,000 beds admissible to pre-existing CBWTFs located within 75 km radius.

18. CBWTF will comply with the relevant provisions of Environmental Laws.

19. Latest attested copy of Balance sheet/Audited C.A. Certificate indicating (Fixed Assets + Current Assets-
Current Liabilities) for the financial year 2018-2019 should be submitted to verify the consent fee payable
by the industry.

20. All Non-Chlorinated plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016.

21. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers / bags shall be provided with a
general label. The storage area should be at an isolated spot in the premises and must be fenced, covered and
duly marked.

22. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested. Comprehensive safety
measures must be followed in handling of wastes and the staff must be properly trained.

23.  It is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme Court
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in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes (Management and Tran
boundary Movement) Rules, 2016 shall be allowed to operate without valid authorization. It is also provided
in the same orders that industries which are not complying with the conditions of authorization shall not be
allowed to operate. Hence in case you fail to apply for authorization, before its expiry or fail to comply with
conditions of the earlier authorization issued to you, closure order shall be issued against your industry
without any further notice.

24. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter and
should also maintain records on Form 3 and present it to Board’s inspecting officials.

25.  In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigate and remedial measures taken.

26. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other
reprocessing unit it must be ensured that such unit is fully complying with environmental requirements and
has a valid authorization of the Board.

27. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive and
toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safely
handled.

28. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the terms
and conditions of the authorization/Registration issued under the Rule – 7 of Hazardous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016.

29. You are directed to display on-line data/display board outside the main factory gate with regard to
quantity and nature of hazardous chemicals being handled in the plant, including waste water and air
emission and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within 15 days of receipt of this letter.

30. It is the mandatory duty of the authorized person/agency to comply with the guidelines for transportation
of hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and Tran
boundary Movement) Rules, 2016.

31. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and then
temporarily stored in a lined RCC tank/pit with suitable shed.

32.  An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

33. Used oil will be sold only to recyclers registered with U.P. Pollution Control Board. The record shall be
maintained.

34.  The occupier, transporter and operator of a facility shall be liable for damages caused to the environment
resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay a fine as levied by the State Pollution Control Board under the rules.
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35. Details of raw material (which is Hazardous waste) and product along with quantity shall be sent within a
month.

36. You shall become the member of any common TSDF for S.L.F. which has been authorized by UPPCB
and send  the stored hazardous wastes for final disposal to the TSDF and report back to U.P.P.C.B. with the
required manifesto (document of proof) within one/three month of this letter.

37. The unit shall ensure that H.W. is regularly sent to Authorized common TSDF and shall not store for
more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.

38. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each category of
waste sent to TSDF/Incinerator.

39. This authorization/Registration is valid till the industry is having valid consent as per the provisions of
Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution) Act,
1974.

40.  The authorized actual user of hazardous and other wastes shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the authorization.

41. The industry shall submit the colored photo graph of display board within 15 days.

42.     The all conditions mentioned in the environmental clearance issued by SEIAA vide EC Identification
No.- EC23B057UP134496 dated 22.03.2022 shall prevail on this CCA.

43. Closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be from the date of issuance of closure order revocation, with
additional conditions mentioned in the closure revocation order.

44. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CCA and attract action under the provisions of
Environment (Protection) Act, 1986.

 Chief Environmental Officer, Circle-6 
Copy to:

Regional Officer, U.P. Pollution Control Board, Azamgarh for information and necessary action

Chief Environmental Officer, Circle-6 
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:0522-2720828, 2720831 Fax:0522-2720764
Email: info@uppcb.com  Website: www.uppcb.com

FORM III
(See Rule 10)

AUTHORISATION

   (AUTHORISATION FOR OPERATING A FACILITY FOR COLLECTION, RECEPTION,
TREATMENT, STORAGE, TRANSPORT AND DISPOSAL OF BIOMEDICAL WASTES)

1. File no. of authorisation and date of issue: No:- 21922331 and Date:-14/07/2023

2. M/s SILKON BIOTECH PRIVATE LIMITED, VINAY KUMAR RAI an occupier or operator of the
facility located at Village-Bhadon, Pargana-Mahul, Tehsil-Martinganj, Azamgarh, UP.
,AZAMGARH,223224 is hereby granted an authorisation for:

Generation, segregation Collection

Storage Transportation

Reception Use

Recycling Offering for sale
Packaging Transfer

Treatment or Processing or
Conversion

Disposal or destruction

Any other form of handling

3. M/s SILKON BIOTECH PRIVATE LIMITED is hereby authorized for handling of biomedical waste as
per the capacity given below:

(i)  Number of beds of HCF:
(ii)  Number of health care facilities covered by CBMWTF:
(iii)  Installed treatment and disposal capacity: Incinerator 250 Kg/Hr, Shredder 150 Kg/Hr and Chemical
Disinfection Tank 1500 Ltr
(iv)  Area or distance covered by CBMWTF: 75 Km Radius
(v)  Quantity of Biomedical waste handled, treated or disposed:

4. This authorisation shall be in force for a period of Five Years Years from the date of issue.
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4.1 The authorization shall be valid for till 07/07/2028

5. This authorisation is subject to the conditions stated below and to such other conditions as may be specified
in the rules for the time being in force under the Environment (Protection) Act, 1986

Chief Environmental Officer, Circle-6

Terms and Conditions of Authorisation

1. The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986 and the
rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes
without obtaining prior permission of the prescribed authority.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application
by the person authorised shall constitute a breach of his authorisation.

5. It is the duty of the authorised person to take prior permission of the prescribed authority to close down the
facility and such other terms and conditions may be stipulated by the prescribed authority.

6. The Unit will file the renewal application at least 2 months prior to the expiry of this Order
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Specific Conditions:
1. This authorization is valid for M/s. Silkon Biotech Private Limited, Arazi no-2133, Village-Bhadon,
Pargana-Mahul, Tehsil-Martinganj, Azamgarh, UP., 223224 having component with capacity-Incinerator 250
Kg/Hr, Autoclave 1000 Kg/batch, Shredder 150 Kg/Hr and Chemical Disinfection Tank 1500 Ltr. In Case of
any changes, enhancement etc., No Objection Certificate shall be obtained from the Board.
2. The Authorization shall comply with provisions of the Environment (Protection) Act 1986 and the rules
made there under.
3. The Authorization or its renewal shall be produced for inspection at the request of an officer, Authorized by
the prescribed authority.
4. The Authorized person shall not rent, lend, transfer or otherwise transport the bio-Medical waste without
obtaining prior permission of the prescribed authority.
5. It is duty of the Authorized person to take prior permission of the Board to close down the facility and such
other terms and conditions may be stipulated by the prescribed authority.
6. Any unauthorized change in personnel, equipment or working condition as mentioned in the application by
the person authorized shall constitute a breach of his authorization.
7. Bio- Medical waste shall not be mixed with other waste.
8. Bio- Medical waste shall be segregated into containers/ bags at the point of generation in accordance with
schedule II. Prior to its storage, transportation, treatment and disposal. The Containers shall be labeled
according to schedule III.
9. No untreated bio medical waste shall be kept stored beyond a period of 48 hours.
10. You shall submit an annual report to the U.P. Pollution Control Board in form IV by 30th June every year.
And include information about the categories and quantities of Bio Medical waste during the preceding year.
11. You shall maintain record related to the generation, collection, reception storage, Transportation, treatment
and disposal and/or any form of handling of Bio Medical Waste in accordance with rule and guidelines, all
records shall be subject to inspection and verification by the Board at any time.
12. It is within the power and functions of U.P. Pollution Control Board to modify/ revoke the terms and
conditions of Authorization and issued under the Rule 7 (8) of the Bio-Medical waste Management Rules,
2016.
13. You are herby directed to comply the stipulated above mentioned conditions and submit the compliance
report and steps taken in this regard within a month so that capacity of the facility may be verified failing
which the authorization may be revoked and necessary legal proceeding shall be initiated.
14. The Bio medical waste shall not be disposed in open place in the premises.
15. The CBWTF shall maintain logbook for the disposal of bio medical waste.
16. The CBWTF shall install bar code system within 15 days.
17. 16. Discarded medicine shall be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
provided for disposal of waste sharp as per CPCB Guidelines.
18. The CBWTF shall comply with the Bio Medical Waste Management Rules 2016 and annual report shall be
submitted.
19. The CBWTF shall comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules, 2016.
20. The facility shall ensure bar coding system to be adopted by member of healthcare facility in accordance
with Bio Medical Waste Management Rules 2016.
21. The CBWTF shall obtain the State Ground Water Department permission for withdrawal of ground water
and also comply with the CGWA guidelines for recharging of ground water.
22. The Facility shall develop and maintain green belt as per the guidelines issued by the Board vide office
order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.
23. Separate space for untreated Bio Medical Waste shall be maintained by facility as per CPCB
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Copy To:
Regional Officer, U.P. Pollution Control Board, Azamgarh for information and necessary action.

Chief Environmental Officer, Circle-6

guidelines/Bio Medical Waste Management Rules 2016.
24. Comprehensive safety measures must be followed in handling of wastes and the staff must be properly
trained.
25. The CBWTF shall connect OCEMS to CPCB server before commissioning of the plant.
26. Onsite emergency plan approved by the competent authority shall be submitted to board.
27. The CBWTF shall comply with the Guideline of CPCB and shall only cater to beds which are in addition
to 10,000 beds admissible to pre-existing CBWTFs located within 75 km radius. If any modification is
required as per BMW rules, 2016 it will done and inform to the Board.
28. The CBWTF shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
29. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this authorization and attract action under the
provisions of Environment (Protection) Act, 1986.

Memo No.:  21922331 Dated:14/07/2023
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RecordSheet1

Sr. No. HCF Name Membership No. HCF Type No of Bed Address Line 1 Address Line 3 PinCode
1 ARYA HOSPITAL AZM-00358 HOSPITAL 5 LALGANJ 276202
2 LUCKY NURSING HOME AZM-00357 HOSPITAL 10 NEAR SBI MAHARAJGANJ AZAMGARH 276137
3 SUMAN HOSPITAL AZM-00356 HOSPITAL 10 KATGHAR LALGANJ 276202
4 BROTHERS HOSPITAL AND MATERNITY CENTRE AZM-00355 HOSPITAL 10 DAUDPUR SANJARPUR AZAMGARH 223227
5 AYUSH DIAGNOSTIC CENTRE AZM-00354 PATHOLOGICAL LABORATORY 0 THEKMA AZAMGARH 276303
6 ANAND MEDICAL CENTRE AZM-00353 CLINIC 0 ANAND MEDICAL CENTRE 180 CIVIL LINE AZAMGARH 276001
7 SARVODAYA CLINIC AZM-00352 CLINIC 0 RANI KI SARAI AZAMGARH 276207
8 DR. LAL PATH LABS GOSAI KI BAZAR AZM-00351 PATHOLOGICAL LABORATORY 0 RASULPUR CHAKHAUBE AZAMGARH 276202
9 IQBAL HOSPITAL AZM-00350 HOSPITAL 5 ARAZIBAGH AZAMGARH 276001
10 NEW FATIMA HOSPITAL AZM-00349 HOSPITAL 10 KHAS BAZAR SAGARI AZAMGARH 276121
11 LALGANJ COLLECTION CENTRE-2 AZM-00348 PATHOLOGICAL LABORATORY 0 RETWA CHANDRABHANPUR AZAMGARH 276202
12 MIDLAND CHILDREN AND MULTISPECIALITY HOSPITAL AZM-00347 HOSPITAL 25 LACHHIRAMPUR AZAMGARH 276001
13 GAUTAM HOSPITAL AZM-00346 HOSPITAL 8 NP- MEHNAGAR 276204
14 FINE PATHOLOGY AZM-00345 PATHOLOGICAL LABORATORY 0 POLYTECHNIK CHAURAHA AZAMGARH 276001
15 ASHUTOSH MEMORIAL CHIKITSALYA AZM-00344 CLINIC 0 RAHUA MUSTFABAD AZAMGARH 276202
16 SRISHTI CLINIC AND SKIN CARE AZM-00343 CLINIC 0 SIDHARI HYDIL CHAUK AZAMGARH 276002
17 NOVA CARE HOSPITAL AZM-00342 GENERAL HOSPITAL 30 RASAI COMPELX NEAR PETROL PUMP AZAMGARH 276202
18 K. L. PHYSIO THERAPY AND REHABILITATION CENTER AZM-00341 CLINIC 0 PHARIHA AZAMGARH 223227
19 SAHARA MULTISPECIALITY EYE HOSPITAL AZM-00340 HOSPITAL 25 NANDAWN MODE SHERWANBAGH AZAMGARH 276305
20 RAJLALIT NETRALAY AND HOSPITAL AZM-00339 HOSPITAL 10 H.NO-217 RAIDOPUR AZAMGARH 276001
21 BACHPAN CHILD CARE AZM-00338 CLINIC 10 SARAI MANDRAJ AZAMGARH 276001
22 OM GURU CHIKITSALAY AZM-00337 HOSPITAL 8 JIWALI AZAMGARH 276301
23 RAJRANI CLINIC AZM-00336 CLINIC 0 SIDHARI AZAMGARH 276001
24 SHYAM PATHOLOGY AZM-00335 LABORATORY 0 TIKARGARH AZAMGARH 276202
25 NISA HEALTH CLINIC AZM-00334 CLINIC 0 BILARIYAGANJ AZAMGARH 276121
26 NEURO SPINE REHAB CENTER AZM-00333 CLINIC 0 NARAULI AZAMGARH 276001
27 G1 SRIJAN HOSPITAL AZM-00332 HOSPITAL 10 BALRAMPUR PATHKHAULI AZAMGARH 276001
28 SHAHEEN NURSING HOME & MATERNITY CENTER AZM-00331 HOSPITAL 10 SHAHPUR ROAD KANDHARAPUR AZAMGARH 276135
29 MUKARRAM HOSPITAL AZM-00330 HOSPITAL 10 SHAHABUDDINPUR AZAMGARH 276121
30 JEEVAN JYOTI CLINIC AZM-00329 CLINIC 0 GHATTIPATTI AZAMGARH 276207
31 ORAL DENTAL CARE & CLINIC AZM-00328 CLINIC 0 MILKIPUR MOR BHADULI BAZAR AZAMGARH 276001
32 R D YADAV BAL CLINIC AZM-00327 CLINIC 0 NANDAPUR DEVGAON AZAMGARH 276202
33 SRI SAI HOSPITAL AZM-00326 HOSPITAL 5 MAU ROAD TIWARIPUR AZAMGARH 276001
34 ASHA HOSPITAL 10-00325 HOSPITAL 10 AMUDI SATHION AZAMGARH 276406
35 VINAYAK PATH LAB AZM-00324 PATHOLOGICAL LABORATORY 0 PRAHLAD NAGAR BRAHMASTHAN AZAMGARH 276001
36 SHASHANK LAB AZM-00323 PATHOLOGICAL LABORATORY 0 BIMTI HEERAPATTI AZAMGARH 276001
37 TRINETRA PATHOLOGY AZM-00322 PATHOLOGICAL LABORATORY 0 MADAYA AZAMGARH 276001
38 PALHANA RCC DR LAL PATH LABS AZM-00321 PATHOLOGICAL LABORATORY 0 PALHANA LAHUVA KHURD AZAMGARH 276202
39 PUNEET HOSPITAL AZM-00320 HOSPITAL 15 CHADNI CHAUK AHIRAULA AZAMGARH 223221
40 ADARSH PATHOLOGY CENTRE AND HORMONE LAB AZM-00319 PATHOLOGICAL LABORATORY 0 PURANI KOTWALI ASIFGANJ AZAMGARH 276001
41 RAVI DENTAL CLINIC AZM-00318 DENTAL CLINIC 0 RAMPUR JAHANAGANJ AZAMGARH 276131
42 SHAYAMA NURSING HOME AZM-00317 HOSPITAL 10 RETWA CHANDRA BHANPUR AZAMGARH 276202
43 AMAN CHILD CARE AZM-00316 HOSPITAL 6 BINDRA BAZAR AZAMGARH 276205
44 STAR MULTISPECIALITY HOSPITAL AZM-00315 HOSPITAL 10 JODHI KA PURA AZAMGARH 276001
45 BHARAT HEALTH CARE CENTER AZM-00314 HOSPITAL 5 UDPUR PHOOLPUR 276304
46 KAUSHILYA NURSING HOME AZM-00313 HOSPITAL 9 SARDAHAN ROAD PARSURAMPUR AZAMGARH 276139
47 OPAL HOSPITAL AZM-00312 HOSPITAL 9 SIDHARI AZAMGARH 276001
48 THE PARADISE PATHOLOGY AZM-00311 PATHOLOGICAL LABORATORY 0 GULAMI KA PURA AZAMGARH 276001
49 SHUBHAM TRAUMA HOSPITAL AZM-00310 HOSPITAL 10 TIKARGARH AZAMGARH 276202
50 SADHANA HOSPITAL AZM-00309 HOSPITAL 9 HEERAPATTI PADHKAULI AZAMGARH 276001
51 IMA CHARITABLE BLOOD CENTRE AZM-00308 BLOOD BANK 0 MAUZA VIMATI AZAMGARH 276001
52 SHIFA HOSPITAL AND RESEARCH CENTRE AZM-00307 HOSPITAL 20 SHAHABUDDINPUR AZAMGARH 276121
53 J P HOSPITAL AZM-00306 HOSPITAL 10 SHUDANIPUR AZAMGARH 276304
54 LIFE SEWA SADAN AZM-00305 GENERAL HOSPITAL 10 JAHANAGANJ AZAMGARH 276131
55 MERIDIAN HOSPITAL AZM-00304 HOSPITAL 20 NEAR PANJAB TRACTOR NARAULI AZAMGARH 276001
56 LOKPRIYA HOSPITAL AZM-00303 HOSPITAL 10 HARBANSHPUR AZAMGARH 276001
57 RANA DIAGNOSTIC CENTER AZM-00302 DIAGNOSTIC CENTRE 0 BHILAMPUR CHAPRA AZAMGARH 276142
58 GLOBAL HOSPITAL AND MULTISPECIALITY CENTRE AZM-00301 HOSPITAL 5 KHARIHANI AZAMGARH 276204
59 U S DIAGNOSTIC CENTRE AZM-00300 PATHOLOGICAL LABORATORY 0 HARRA KI CHUNGI AZAMGARH 276001
60 SHREE KRISHNA CHILDREN HOSPITAL AZM-00299 HOSPITAL 10 SIKANDARPUR ATRAULIYA AZAMGARH 223223
61 ANSH CHILDREN HOSPITAL AZM-00298 HOSPITAL 5 BURHANPUR ATRAITH ROAD AZAMGARH 223223
62 AAYAT MATERNITY & CHILDREN HOSPITAL AZM-00297 HOSPITAL 20 BRAMASTHAN AZAMGARH 276001
63 NAVJEEWAN JYOTI HOSPITAL AZM-00296 HOSPITAL 10 DEVKHARI AZAMGARH 276001
64 SALMANI TEACHING HOSPITAL AZM-00295 HOSPITAL 35 BRAHMSTHAN AZAMGARH 276001
65 NEW KRISHNA HADDI NURSING HOME AZM-00294 HOSPITAL 10 KHARIHANI AZAMGARH 276204
66 MAXWELL HOSPITAL AZM-00293 HOSPITAL 10 RETWAN LALGANJ AZAMGARH 276202
67 DEEPAK PATHOLOGICAL LABORATORY AZM-00292 PATHOLOGICAL LABORATORY 0 BALRAMPUR PATKULI AZAMGARH 276001
68 NOBLE HOSPITAL AZM-00291 HOSPITAL 10 NEAR THANA SIDHARI AZAMGARH 276001
69 ANKIT PATH LAB AZM-00290 PATHOLOGICAL LABORATORY 0 CIVIL LINE AZAMGARH 276001
70 DOCTOR SHAKEEL CARDIO CLINIC-VAKIL HEALTH CARE AZM-00289 CLINIC 0 LACHHIRAMPUR AZAMGARH 276001
71 HASAN MATERNITY CENTER AZM-00288 HOSPITAL 10 PAWAI LARDPUR SARAIMEER AZAMGARH 276305
72 IDEAL PATHOLOGY CENTRE AZM-00287 PATHOLOGICAL LABORATORY 0 KHAREWAN MODH SARAIMEER AZAMGARH 276305
73 ATEQA MEMORIAL HOSPITAL AZM-00286 GENERAL HOSPITAL 10 SARAIMEER AZAMGARH 276305
74 DR. LAL PATH LABS AZM-00285 PATHOLOGICAL LABORATORY 0 FARIHA AZAMGARH 223227
75 VIKASH CLINIC AZM-00284 CLINIC 0 KANAVNA THEKMA AZAMGARH 276303
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76 RKS NURSING HOME AZM-00283 CLINIC 0 SARAIN HAZI PATEL NAGAR AZAMGARH 276207
77 SHARDA NARAYAN MEDI CLINIC PVT. LTD. AZM-00282 HOSPITAL 10 LACHIRAMPURHEERAPATTI AZAMGARH 276001
78 AWADH CHIKITSALAY AZM-00281 HOSPITAL 5 MAHUL AZAMGARH 223225
79 VISHWAKARMA HOSPITAL AND POLY CLINIC AZM-00280 POLYCLINIC 10 MASIRPUR AZAMGARH 276202
80 SHYAM HOSPITAL AZM-00279 HOSPITAL 10 SIKRAURA SADAR AZAMGARH 276001
81 SARAIMEER NURSING CLINIC AZM-00278 CLINIC 0 PAWAI LADPUR AZAMGARH 276305
82 VISHWA NURSING HOME AZM-00277 HOSPITAL 10 TORARPUR BASGAW AZAMGARH 276126
83 REVIVE HOSPITAL AZM-00276 HOSPITAL 10 JIYANPUR SUKHIPUR AZAMGARH 223221
84 DR. LAL PATH LABS SARAIMEER AZM-00275 PATHOLOGICAL LABORATORY 0 KHARENWAN MORH SARAIMEER AZAMGARH 276305
85 DR. SHAMIM DIAGNOSTIC CENTRE AZM-00274 CLINIC 0 NOORPUR BUTAT AZAMGARH 276404
86 TAMARA CHEST ALLERGY CENTRE AZM-00273 CLINIC 0 MILLAT NAGAR ARAZIBAG AZAMGARH 276001
87 I. P. CITY HOSPITAL AND CHILD CARE AZM-00272 HOSPITAL 20 JUNAIDGANJ CHAURAHA BALRAMPUR AZAMGARH 226001
88 RAJWANTI MEMORIAL HOSPITAL AZM-00271 HOSPITAL 10 TARAWA AZAMGARH 276123
89 DR. LALPATH LABS KANDHARAPUR AZM-00270 PATHOLOGICAL LABORATORY 0 JOLHAPUR AZAMGARH 276135
90 DR. LAL PATH LABS CHANDPATTI AZM-00269 PATHOLOGICAL LABORATORY 0 CHANDPATTI RAUNAPAR AZAMGARH 276122
91 ARUSHI NURSING HOME AZM-00268 HOSPITAL 10 PALHNA LAHUA KHURD AZAMGARH 276202
92 SAUMYA PATHOLOGY AZM-00267 PATHOLOGICAL LABORATORY 0 HARRA KI CHUNGI AZAMGARH 276001
93 RAHMAN HOSPITAL AZM-00266 HOSPITAL 100 HARRA KI CHUNGI AZAMGARH 276001
94 LIFE NURSING HOME AZM-00265 HOSPITAL 10 JIYANPUR AZAMGARH 276138
95 ATHARV NURSING PARAMEDICAL COLLEGE AND HOSPITAL AZM-00264 GENERAL HOSPITAL 100 KHARIHANI AZAMGARH 276204
96 SHIVI NETRALAY AZM-00263 HOSPITAL 10 CHHITAUNI ATRAULIYA AZAMGARH 223221
97 SABERA EYE-Q HOSPITAL AZM-00262 HOSPITAL 10 SATHIAON AZAMGARH 276406
98 AZAMGARH CHIELDREN HOSPITAL AZM-00261 HOSPITAL 20 SARAY MANDRAJ AZAMGARH 276001
99 MATRUCHHAYA HOSPITAL AZM-00260 HOSPITAL 20 MASEERPUR KHANIYARA AZAMGARH 276202
100 NEW YASHLOK HOSPITAL AZM-00259 HOSPITAL 20 BILARIA KI CHUNGI AZAMGARH 276001
101 NATIONAL CHIELD HEALTH CARE CENTER ATRAULIYA AZM-00258 CLINIC 0 NEW KATRA ATRAULIYA AZAMGARH 223223
102 JEEVAN JYOTI CLINIC AZM-00257 CLINIC 0 JIYANPUR AZAMGARH 276140
103 DR LALPATH LABS LTD AZM-00256 PATHOLOGICAL LABORATORY 0 USARAULI DEV GAON AZAMGARH 276201
104 SHREE BRIJBHUSHAN HOSPITAL AZM-00255 HOSPITAL 100 GAMBHIRPUR AZAMGARH 276302
105 DR LAL PATH LABS LTD AZM-00254 PATHOLOGICAL LABORATORY 0 USARAULI DEVGAON AZAMGARH 276201
106 UNITED DIAGNOSTIC AND IMAGING CENTER AZM-00253 PATHOLOGICAL LABORATORY 0 MADAYA RAHUL NAGAR AZAMGARH 276001
107 THE STERLING HOSPITAL AZM-00252 HOSPITAL 10 KARTALPUR SARAI MANDRAJ AZAMGARH 276001
108 SIR SYED PARAMEDICAL COLLEGE AND AL FALAH HOSPITAL AZM-00251 HOSPITAL 50 OHDARIPUR RAJAPUR AZAMGARH 276305
109 SHREE RAMA HOSPITAL AZM-00250 HOSPITAL 100 JIWALI BARDAH AZAMGARH 276301
110 AQSA HOSPITAL AZM-00249 HOSPITAL 18 RAHMAT NAGAR AZAMGARH 276001
111 ROYAL POLY CLINIC AZM-00248 CLINIC 0 THEKMA AZAMGARH 276303
112 LAL PATH LABS AZM-00247 PATHOLOGICAL LABORATORY 0 MARTINGANJ 223221
113 SANJEEVANI NURSING HOME AZM-00246 HOSPITAL 49 BIJAULI THEKMA AZAMGARH 276303
114 NIZAMI MOTHER CHILD CARE CENTRE AZM-00245 CLINIC 0 KOTE QUILA ROAD BAZBAHADUR AZAMGARH 276001
115 PRIYANKA PATHOLOGY & X-RAY CENTRE AZM-00244 PATHOLOGICAL LABORATORY 0 JEHRA PIPARI KAPTANGANJ AZAMGARH 276141
116 PRIYANKA PATHOLOGY & X-RAY CENTRE AZM-00243 PATHOLOGICAL LABORATORY 0 MAHARAJGANJ AZAMGARH 276137
117 HIND PATH LAB AZM-00242 PATHOLOGICAL LABORATORY 0 MUKERIGANJ HEERA PATTI AZAMGARH 276001
118 MODERN PATHOLOGY AZM-00241 PATHOLOGICAL LABORATORY 0 MUKERIGANJ HEERA PATTI AZAMGARH 276001
119 DR. BHEEM RAO AMBEDKAR JAN SWASTH SEVA SAMITI HOSPITAL AZM-00240 HOSPITAL 5 GAMBHIRVAN AZAMGARH 276001
120 SABA HOSPITAL AZM-00239 HOSPITAL 7 SARAIMEER AZAMGARH 276305
121 CHILD CARE CLINIC AZM-00238 CLINIC 0 GULAMI KA PURA AZAMGARH 276001
122 NEW LIFE PATHOLOGY AZM-00237 PATHOLOGICAL LABORATORY 0 NEAR PASHU HOSPITAL AZAMGARH 276304
123 DEEPSHIKHA PATHOLOGY AZM-00236 PATHOLOGICAL LABORATORY 0 BALRAMPUR PATHKHAVLI AZAMGARH 276001
124 IZMA CHILD CARE CLINIC AZM-00235 CLINIC 0 AWAS VIKAS CHAURAHA AZAMGARH 276001
125 NATIONAL DIAGNOSTIC CENTRE AZM-00234 PATHOLOGICAL LABORATORY 0 BHEERA ROAD LALGANJ 276002
126 BHAMINI SKIN CLINIC AZM-00233 CLINIC 0 KUNDIGARH NEAR JYOTI NIK AZAMGARH 276001
127 ADARSH PATHOLOGY AZM-00232 PATHOLOGICAL LABORATORY 0 THEKMA MARTINGANJ 276303
128 PURVANCHAL HOSPITAL AZM-00231 HOSPITAL 20 BADARKA AZAMGARH 276001
129 PRAVIK ORTHO CARE AZM-00230 HOSPITAL 10 HYDEL SHIDHARI AZAMGARH 276001
130 NAZMA HOSPITAL AZM-00229 HOSPITAL 38 418 MILLATNAGAR AZAMGARH 276001
131 JAGDEESH MEMORIAL HOSPITAL AZM-00228 HOSPITAL 10 PHOOLPUR DEHAT PHOOLPUR 276304
132 VIJAYLAXMI HOSPITAL AZM-00227 HOSPITAL 8 BHEERA ROAD LALGANJ 276002
133 BHARAT DIAGNOSTIC CENTER AZM-00226 PATHOLOGICAL LABORATORY 0 MARTINGANJ 223224
134 DR. LAL PATH LAB COLLECTION CENTER AZM-00225 PATHOLOGICAL LABORATORY 0 FARHABAD RCC AZAMGARH 276206
135 RAMA MULTISPECIALITY HOSPITAL AND TRAUMA CENTRE AZM-00224 HOSPITAL 80 NARAULI AZAMGARH 276001
136 VIKAS HOSPITAL AZM-00223 HOSPITAL 10 AHIYAI, HARDASPUR AZAMGARH 276204
137 HEERA HEALTH CARE CENTER AZM-00222 HOSPITAL 49 JEWALI AZAMGARH 233224
138 RESHAMA NURSING HOME AZM-00221 HOSPITAL 20 TIKARGARH AZAMGARH 276202
139 LIFE CARE NURSING HOME AZM-00220 HOSPITAL 8 RETWA AZAMGARH 276202
140 MISHRA CARDIO RESPIRATORY CLINIC AZM-00219 CLINIC 0 KAMLA KUTIR AZAMGARH 276001
141 HIMANSHU NURSING HOME AZM-00218 HOSPITAL 10 LACHIRAMPUR AZAMGARH 276001
142 KAMLA DEVI MEMORIAL CLINIC AZM-00217 CLINIC 0 NARAINPUR AZAMGARH 276136
143 JIJIVISHA CLINIC AZM-00216 CLINIC 0 RAIDOPUR AZAMGARH 276001
144 YASHODA CHEST CLINIC AZM-00215 CLINIC 0 HARIODH NAGAR HIRAPATTI AZAMGARH 276001
145 SRISHTI HEALTH CARE CENTER AZM-00214 CLINIC 0 MUBARAKPUR AZAMGARH 276404
146 SHIVA NURSING HOME AZM-00213 HOSPITAL 10 BASUPAR AZAMGARH 276190
147 NAV JYOTI EYE HOSPITAL AZM-00212 HOSPITAL 10 BHILAMPUR CHHAPARA AZAMGARH 276404
148 SUN MULTISPECIALITY HOSPITAL AZM-00211 HOSPITAL 10 NEAR UNION BANK AZAMGARH 276001
149 SKIN AND DENTAL CARE AZM-00210 CLINIC 0 HARBANSPUR AZAMGARH 276001
150 AL FALAH HOSPITAL AZM-00209 HOSPITAL 10 BILARIAGANJ AZAMGARH 276121
151 CHILD HEALTH CARE AZM-00208 HOSPITAL 10 MARTINGANJ 223224
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152 ISHAQ HOSPITAL AZM-00207 HOSPITAL 20 PAHARPUR AZAMGARH 276001
153 DR. JAVED HADDI HOSPITAL AZM-00206 HOSPITAL 10 GULAMI KA PURA AZAMGARH 276001
154 SANJEEVANI NURSING HOME AZM-00205 HOSPITAL 20 LACHHIRAMPUR AZAMGARH 276001
155 DHIRAJI DEVI MEMORIAL HOSPITAL AZM-00204 HOSPITAL 10 CHAKNOORI AZAMGARH 276304
156 VIJAY MEDICARE CENTER AZM-00203 CLINIC 0 JAMALPUR KRISHNA NAGAR SADAR,AZAMGARH 276001
157 SHYAM NURSING HOME AZM-00202 HOSPITAL 5 MUSEPUR AZAMGARH 276001
158 SHREE BHAGWAT POLYCLINIC AZM-00201 CLINIC 0 BRAHMASTHAN AZAMGARH 276001
159 R & K MEMORIAL HOSPITAL AZM-00200 HOSPITAL 10 BHWARNATH AZAMGARH 276001
160 KRISHNA NURSING HOME AZM-00199 HOSPITAL 9 CIVIL LINE AZAMGARH 276001
161 MAA ENT CENTRE AZM-00198 HOSPITAL 5 MAU ROAD SADAR AZAMGARH 276001
162 SHRI KRISHNA NEURO PSYCHIATRY HOSPITAL AZM-00197 HOSPITAL 20 MAU ROAD SADAR AZAMGARH 276001
163 SADRUDDIN MEMORIAL HOSPITAL AZM-00196 HOSPITAL 18 408 MUKERIGANJ SADAR 276001
164 WALI MURTUZA HOSPITAL AZM-00195 HOSPITAL 20 BELASIYA PHOOLPUR AZAMGARH 223222
165 HANAFI ORTHO HOSPITAL AZM-00194 CLINIC 0 SIDHARI BABUAN AZAMGARH 276001
166 TYAGI HOSPITAL AZM-00193 HOSPITAL 10 151 ARAZI BAUH AZAMGARH 276001
167 TYAGI PATHOLOGY AZM-00192 PATHOLOGICAL LABORATORY 0 ARAZI BAGA AZAMGARH 276001
168 RAJ CHILD CARE AZM-00191 HOSPITAL 10 KEDALIPUR MARTINGANJ AZAMGARH 276303
169 SHREEDEV MEDICARE PVT.LTD. AZM-00190 CLINIC 0 SIDHARI BYPASS ROAD NEAR BULLET AGENCY 276001
170 SURAKSHA POLY CLINIC AZM-00189 HOSPITAL 10 JEHARA PIPARI, KAPTANGANJ, AZAMGARH 276141
171 RAINBOW CHILDREN HOSPITAL AZM-00188 HOSPITAL 100 TIWARIPUR,GOPALPUR,SADAR 276001
172 PURVANCHAL SKIN CLINIC AZM-00187 CLINIC 0 HANUMANGARHI,LALGANJ ROAD, BYPASS 276202
173 MATRU SHISHU SEVA SADAN AZM-00186 CLINIC 0 SATHIYON,SADAR AZAMGARH 276406
174 KUMAR CLINIC AZM-00185 CLINIC 0 ASIFGANJ AZAMGARH 276001
175 ADITYA HOSPITAL AZM-00184 HOSPITAL 10 GOPALPUR MORE MAU ROAD SIDHARI 276001
176 MAA DIAGNOSTIC CENTER AZM-00183 PATHOLOGICAL LABORATORY 0 CHAKARPANPUR AZAMGARH 276128
177 SAKSHAM HOSPITAL AND ENDOSCOPY CENTRE AZM-00182 HOSPITAL 10 KHWAZA KALYAN MANIKADIH AZAMGARH 276128
178 HUMA POLY CLINIC AZM-00181 CLINIC 0 SARAIMIR AZAMGARH 276305
179 MAA DURGA POLY CLINIC AZM-00180 CLINIC 0 JAMURI SAHAGARH AZAMGARH 276001
180 RAMCHANDRA TRAUMA AND SURGICAL CENTER AZM-00179 HOSPITAL 25 RETWA CHANDRABHANPUR AZAMGARH 276202
181 INA PATH LAB AZM-00178 PATHOLOGICAL LABORATORY 0 CHAKRAPANPUR AZAMGARH 276128
182 IQBAL NURSING HOME AZM-00177 HOSPITAL 10 SANJARPUR AZAMGARH 223227
183 RADHA SEVA SADAN AZM-00176 CLINIC 0 KHAIRUDDINPUR AZAMGARH 276288
184 AZAMGARH EYE HOSPITAL AZM-00175 EYE HOSPITAL 8 SIDHARI AZAMGARH 276001
185 GET WELL MATERNITY AND SONOGRAPHY CENTRE AZM-00174 HOSPITAL 4 AILWAL SADAR 276001
186 PRATAP DIAGNOSTIC CENTRE AZM-00173 PATHOLOGICAL LABORATORY 0 CIVIL LINE AZAMGARH 276001
187 H M SURGICAL HOSPITAL AZM-00172 HOSPITAL 30 BILARIYA KI CHUNGI AZAMGARH 276121
188 DAWOOD MEMORIAL HOSPITAL AZM-00171 HOSPITAL 10 BILARIYA KI CHUNGU AZAMGARH 276001
189 SARASWATI HOSPITAL AZM-00170 HOSPITAL 20 BIJAURA AZAMGARH 276001
190 SEWA SADAN HOSPITAL AZM-00169 HOSPITAL 10 BANKAT AZAMGARH 276125
191 OLYMPUS GASTRO & LIVER CENTRE AZM-00168 CLINIC 0 SARAIMANDRAJ AZAMGARH 276001
192 MANAV RACHANA HOSPITAL AZM-00167 HOSPITAL 9 HAI THEKMA AZAMGARH 276303
193 CHEST ALLERGY & SUGAR CLINIC AZM-00166 CLINIC 0 MAIN ROAD SARAIMEER AZAMGARH 276303
194 AKASH PATHOLOGY AZM-00165 PATHOLOGICAL LABORATORY 0 OM SAI COLLECTION KATRA, AZAMGARH 276203
195 MAA PALHMESHWARI NURSINGH HOME AZM-00164 HOSPITAL 10 LAHUWA KHURD PALHNA AZAMGARH 276202
196 NATIONAL SUPER SPECIALITY HOSPITAL AND TRAUMA CENTRE AZM-00163 HOSPITAL 40 HAFIZPUR NEAR DURGAWATI INTER COLLEGE SADAR 276001
197 UNIQUE DIAGNOSTIC CENTRE AND LABORATORIES AZM-00162 PATHOLOGICAL LABORATORY 0 HAFIZPUR IN FRONT OF SHALMAR GUEST HOUSE 276001
198 SHREE SAI PATHOLOGY AZM-00161 PATHOLOGICAL LABORATORY 0 JEHARA PIPAREE AZAMGARH 276141
199 AGM HOSPITAL AZM-00160 HOSPITAL 20 POLYTECHNIC CROSSING AZAMGARH 276001
200 IHLS CHILDREN HOSPITAL AZM-00159 HOSPITAL 30 PLOT NO 907/2 908/2 CIVIL LINE SADAR AZAMGARH 276001
201 SAROJ MULTI SPECIALITY AND TRAUMA CENTRE AZM-00158 HOSPITAL 30 1133 SIDHARI AZAMGARH 276001
202 DIVYA HOSPITAL AZM-00157 HOSPITAL 10 JAHANAGANJ AZAMGARH 276131
203 PRAKASH NURSING HOME AZM-00156 HOSPITAL 50 CIVIL LINE AZAMGARH 276001
204 ASHWANI PATHOLOGY AZM-00155 PATHOLOGICAL LABORATORY 0 CIVIL LINE AZAMGARH 276001
205 SUNITA CLINIC AZM-00154 CLINIC 0 MUKERIGANJ AZAMGARH 276001
206 DESTINY HOSPITAL AZM-00153 HOSPITAL 10 HAFIZPUR AZAMGARH 276001
207 TRIVENI TRAUMA CITY MULTY SPECIALITY HOSPITAL AZM-00152 HOSPITAL 49 CIVIL LINE AZAMGARH 276202
208 TAHIR MEMORIAL HOSPITAL AND TRAUMA CENTER AZM-00151 HOSPITAL 49 NURI YACHECK PHOOLPUR 276304
209 ABHINAV SKIN CLINIC AZM-00150 CLINIC 0 BALRAMPUR PATKHAULI AZAMGARH 276001
210 M M KHAN NURSING HOME AZM-00149 HOSPITAL 30 CHANDPATTI MEHRA AZAMGARH 276122
211 SANJEEVANI MEDICAL CENTRE AZM-00148 CLINIC 0 CIVIL LINE AZAMGARH 276001
212 SAURABH PATHOLOGY AZM-00147 PATHOLOGICAL LABORATORY 0 CIVIL LINE AZAMGARH 276001
213 BAJRANG HOSPITAL AZM-00146 HOSPITAL 5 RAUNAPAR ROAD GHAGHARA LATGHAT AZAMGARH 276136
214 VIDYA HOSPITAL AZM-00145 HOSPITAL 30 SIDHARI AZAMGARH 276001
215 NATIONAL CHILDREN HOSPITAL AZM-00144 HOSPITAL 10 POLYTECHNIC CHAURAHA AZAMGARH 276001
216 SAMEER PATHOLOGY CENTRE AZM-00143 PATHOLOGICAL LABORATORY 0 CIVIL LINE AZAMGARH 276001
217 SHANTI HOSPITAL AZM-00142 HOSPITAL 10 ITALI MEHNAJPUR AZAMGARH 276203
218 GALAXY HEALTH CARE CENTER AZM-00141 CLINIC 0 MUBARAKPUR AZAMGARH 276404
219 SHIVA DIAGNOSTIC AZM-00140 PATHOLOGICAL LABORATORY 0 CIVIL LINE AZAMGARH 276001
220 ARAV MULTISPECIALITY HOSPITAL & NEURO CARE TRAUMA CENTER AZM-00139 HOSPITAL 20 PARMESHWARPUR MO. NARIYON ATRAULIA AZAMGARH 223223
221 SHIVA HOSPITAL & TRAUMA CENTER AZM-00138 HOSPITAL 100 KARTALPUR BRAHMASTHAN AZAMGARH 276001
222 SHARDA MULTISPECIALITY HOSPITAL & TRAUMA CENTER AZM-00137 HOSPITAL 50 MAU ROAD TIWARIPUR SIDHARI AZAMGARH 276001
223 VIDYA SHRI ENT & LASER CENTER AZM-00136 HOSPITAL 8 MUKERIGANJ AZAMGARH 276001
224 RESHMA PATHOLOGY AZM-00135 PATHOLOGICAL LABORATORY 0 CIVIL LINE SADAR 276404
225 AWADH HOSPITAL AZM-00134 HOSPITAL 5 OHANI BAIRAMPUR AZAMGARH 276206
226 BHAWNA HOSLPITAL AZM-00133 HOSPITAL 10 MASIRPUR AZAMGARH 276202
227 SHINE HEALTH CARE CENTER AZM-00132 CLINIC 0 GULAMI KA PURA AZAMGARH 276404
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228 SAIRA MEMORIAL HOSPITAL AZM-00131 HOSPITAL 8 PURASOFI MUBARAKPUR AZAMGARH 276404
229 ANAMI ORTHO CLINIC AZM-00130 CLINIC 0 BHORAJPUR ATRAULIYA AZAMGARH 223223
230 MOHAMMADI HOSPITAL AZM-00129 HOSPITAL 10 KATRA MUBARAKPUR AZAMGARH 276404
231 UMAR CLINIC & MATERNITY HOME AZM-00128 CLINIC 0 KHAREWA MOD SARAIMEER AZAMGARH 276305
232 DR. LAL PATH LABS AZM-00127 PATHOLOGICAL LABORATORY 0 PARMESHWARPUR, ATRAULIA AZAMGARH 223223
233 K N LAL MEMORIAL HOSPITAL AZM-00126 HOSPITAL 30 LACHHIRAMPUR HEERAPATTI AZAMGARH 276001
234 VINAYAK HOSPITAL AND HEART CARE CENTER AZM-00125 HOSPITAL 44 KOLBAJBAHADUR KOLGHAT AZAMGARH 276001
235 BHAWARNATH COLLECTION CENTER AZM-00124 PATHOLOGICAL LABORATORY 0 BHAWARNATH AZAMGARH 276001
236 SHARMA PATHOLOGICAL LABORATORY AZM-00123 PATHOLOGICAL LABORATORY 0 HARRA KI CHUNGI BALRAMPUR AZAMGARH 276001
237 DEV VRAT HOSPITAL AZM-00122 HOSPITAL 10 TIWARIPUR, SIDHARI AZAMGARH 276128
238 OM SAI SAMARPAN TRUST AZM-00121 HOSPITAL 10 BALRAMPUR PATHKHAULI AZAMGARH 276001
239 SHASHANK MEDICAL CENTRE AZM-00120 CLINIC 0 BALARAMPUR PATHAKAULI AZAMGARH 276001
240 CARE NURSING HOME AZM-00119 HOSPITAL 7 MAHARAJGANJ SAGARI 276137
241 VASDEI MEMORIAL HOSPITAL AND RADHA POLY CLINIC AZM-00118 HOSPITAL 10 CIVIL LINE AZAMGARH 276001
242 HEALTH CARE HOSPITAL AZM-00117 HOSPITAL 20 BABUAN SIDHARI AZAMGARH 276001
243 SEEMA HOSPITAL PVT LTD & EVEFERTILITY CLINIC & IVF CENTER  AZM-00116 HOSPITAL 40 ATRAULIYA AZAMGARH 223223
244 PHOOLPUR HEALTH CENTRE AZM-00115 HOSPITAL 10 CHAKNOORI, PHOOLPUR 276304
245 AMAN HOSPITAL AZM-00114 HOSPITAL 10 MAHUL, PHOOLPUR 223225
246 TARANG CHILD CARE AZM-00113 CHILD CARE CENTRE 0 SIDHARI AZAMGARH 276001
247 SHIVAM NURSINGH HOME AZM-00112 NURSING HOME 7 MAHUJAMODE, MAHUJNEWADA AZAMGARH 276301
248 F P S C VISHWAKARMA MANDIR AZM-00111 PATHOLOGICAL LABORATORY 0 VISHWAKARMA MANDIR, SARVODAY TIRAHA, SHARFUDDINPUR AZAMGARH 276001
249 LOTUS MULTISUPER SPECIALITY HOSPITAL PVT. LTD. AZM-00110 GENERAL HOSPITAL 50 RAHUL NAGAR MADYA, SWAMI VIVEKANAND MARG (THANDI SADAK) 276001
250 ANUBHAV CLINIC AZM-00109 CLINIC 0 KANAILA, CHAKRAPANPUR, AZAMGARH 276127
251 GUPTA HOSPITAL AZM-00108 HOSPITAL 10 HAFIZPUR, AZAMGARH 276001
252 AZIZIYA NURSING HOME AZM-00107 NURSING HOME 10 KOTILA, AZAMGARH 276207
253 YADAV NURSINGH & MATERNITY HOME AZM-00106 HOSPITAL 10 BALRAMPUR, PATHKHAULI, AZAMGARH 276001
254 DR. LAL PATH LABS AZM-00105 PATHOLOGICAL LABORATORY 0 RANI KI SARAI, AZAMGARH 276207
255 DR. LAL PATH LABS AZM-00104 PATHOLOGICAL LABORATORY 0 NIBI BELAISA, AZAMGARH 276001
256 HEALTH CARE CENTER AZM-00103 CLINIC 0 SIDHARI, AZAMGARH 276001
257 DR. L. J. YADAV CLINIC AZM-00102 CLINIC 0 KOL BAZBAHADUR, KOLGHAT, AZAMGARH 276001
258 DEEP CHIKITSALAY AZM-00101 CLINIC 0 LATGHAT, AZAMGARH 276136
259 K 2 N HOSPITAL AZM-00100 HOSPITAL 10 101 CHITAUNA FLYOVER, CHAK, PURANDAR ATRAULIA, AZAMGARH 223223
260 JAGAT NARAYAN HOSPITAL AZM-00099 HOSPITAL 10 SIKTI GATE MUBARAKPUR AZAMGARH 276404
261 KRISHNA ORTHO CARE HADDI HOSPITAL AZM-00098 GENERAL HOSPITAL 10 KAMHARIYA 276123
262 QAMAR HOSPITAL AZM-00097 GENERAL HOSPITAL 10 PURARANI AZAMGARH 276404
263 ANAND HOSPITAL MULTISPECIALITY AZM-00096 GENERAL HOSPITAL 45 MUKERIGANJ AZAMGARH 276001
264 TAHIR MEMORIAL HOSPITAL AZM-00095 GENERAL HOSPITAL 10 MOHAMMADPUR AZAMGARH 276205
265 POOJA PATHOLOGY KENDRA AZM-00094 PATHOLOGICAL LABORATORY 0 HARA KI CHUNGI AZAMGARH 276001
266 DR. LALPATH LAB AZM-00093 PATHOLOGICAL LABORATORY 0 SHIVSHAKTI SADAN GHORATH JAFARPUR AZAMGARH 276001
267 SAIRA MEMORIAL NURSING HOME AZM-00092 GENERAL HOSPITAL 9 590 GULAMI KA POORA HARRA KI CHUNGI AZAMGARH 276001
268 AYAAN HOSPITAL AZM-00091 GENERAL HOSPITAL 10 JAMALPUR BAZBAHADUR AZAMGARH 276001
269 DR. LALPATH LABS JAHANAGANJ AZM-00090 PATHOLOGICAL LABORATORY 0 RAMPUR JAHANAGANJ AZAMGARH 276151
270 REHANA CHILD HEALTH CENTER AZM-00089 GENERAL HOSPITAL 10 BILRIYA KI CHUNGI AZAMGARH 276001
271 LALGANJ COLLECTION CENTER AZM-00088 PATHOLOGICAL LABORATORY 0 LALGANJ 276202
272 AKASH BLOOD COLLECTION CENTRE AZM-00087 PATHOLOGICAL LABORATORY 0 MEHNAJPUR 276203
273 OM PATHKIND COLLECTION CENTER AZM-00086 PATHOLOGICAL LABORATORY 0 PALHANA AZAMGARH 276204
274 S K SAHA MEMORIAL CLINIC AZM-00085 CLINIC 0 MADAYA AZAMGARH 276001
275 KRISHNA PATHOLOGY AZM-00084 PATHOLOGICAL LABORATORY 0 KARTALPUR BYPASS AZAMGARH 276001
276 AMAR NURSING HOME AZM-00083 HOSPITAL 20 HEERA PATTI AZAMGARH 276001
277 AAYUSH ORTHOPAEDIC HOSPITAL AZM-00082 HOSPITAL 20 LACHIRAMPUR (AHIVARANPUR) AZAMGARH 276001
278 KRISHNA NURSING HOME AZM-00081 HOSPITAL 25 KARTALPUR BY PASS AZAMGARH 276001
279 DR LAL PATH LAB AZM-00080 PATHOLOGICAL LABORATORY 0 BUDHANPUR AZAMGARH 276142
280 ZAHIRA HOSPITAL AZM-00079 HOSPITAL 10 PURARANI AZAMGARH 276404
281 JEEVAN NIDHI EYE AND DENTAL CLINIC AZM-00078 CLINIC 0 NIDHI TOWER AZAMGARH 276001
282 AZAMGARH MATERNITY CENTER AZM-00077 HOSPITAL 5 GULAMI KA PURA AZAMGARH 276001
283 PUBLIC NURSING HOME AZM-00076 HOSPITAL 10 MOCHIPUR LATGHAT AZAMGARH 276136
284 R I MEMORIAL HOSPITAL AZM-00075 HOSPITAL 5 KHARSAHAN KHURD AZAMGARH 223224
285 SANJIVANI HOSPITAL AZM-00074 HOSPITAL 5 JAHANAGANJ AZAMGARH 276131
286 ISLAMIA HOSPITAL AZM-00073 HOSPITAL 9 PURA KHIZIR BADI ARJENTY AZAMGARH 276404
287 PANDIT JAGDISH MEMORIAL HOSPITAL AZM-00072 HOSPITAL 10 BHORAJPUR KALA 223223
288 MEHNAGAR-CC DR LAL PATH LABS AZM-00071 PATHOLOGICAL LABORATORY 0 VILL+POST- MEHNAGAR AZAMGARH 276204
289 BINDRA BAZAR-RCC DR LAL PATH LABS LTD AZM-00070 PATHOLOGICAL LABORATORY 0 BINDRA BAZAR RANIPURRAJMO AZAMGARH 276205
290 THEKMA-RCC DR LAL PATH LABS LTD AZM-00069 PATHOLOGICAL LABORATORY 0 VILL+POST- THEKMA AZAMGARH 276303
291 AYUSHMAN HOSPITAL AZM-00068 GENERAL HOSPITAL 10 BHIURA, ATRAULIYA, AZAMGARH 223223
292 SHAMEEMA HOSPITAL AZM-00067 GENERAL HOSPITAL 10 CHAKNURI AZAMGARH 276304
293 AYYUB HOSPITAL AZM-00066 GENERAL HOSPITAL 10 BILARIYAGANJ AZAMGARH 276121
294 THYROCARE COLLECTION CENTRE AZM-00065 PATHOLOGICAL LABORATORY 0 RANIPUR AZAMGARH 276142
295 MOTHER CARE CENTER AND MATERNITY HOME AZM-00064 GENERAL HOSPITAL 10 MASEERPUR, KHANIYAR, AZAMGARH 276202
296 CHIRAYU HOSPITAL AZM-00063 GENERAL HOSPITAL 9 LACHHIRAMPUR, HEERAPATTI, AZAMGARH 276001
297 ADITYA MEMORIAL NURSING HOME AZM-00062 NURSING HOME 10 KAMHARIYA AZAMGARH 276123
298 AHMADI NURSING HOME AZM-00061 GENERAL HOSPITAL 10 BILARIYAGANJ AZAMGARH 276121
299 JEEVANDEEP NURSING HOME AZM-00060 GENERAL HOSPITAL 7 KAPTANGANJ AZAMGARH 276141
300 PURUSHOTTAM MEMORIAL CHILDREN HOSPITAL AZM-00059 GENERAL HOSPITAL 10 SUDNIPUR AZAMGARH 276304
301 LIFE LINE HOSPITAL AND RESEARCH CENTER AZM-00058 GENERAL HOSPITAL 100 496, MADYA, KOTWALI CIVIL LINE AZAMGARH 276001
302 SANVI CHILD CARE HOSPITAL AZM-00057 GENERAL HOSPITAL 10 VIDHA MANDIR ROAD MASIRPUR AZAMGARH 276202
303 SABA HOSPITAL AZM-00056 GENERAL HOSPITAL 10 NAYAPURA, AZAMGARH 276404
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304 NAV JYOTI EYE HOSPITAL AZM-00055 GENERAL HOSPITAL 10 BAGHAILA, BILARIYAGANJ, AZAMGARH 276121
305 REDCLIFF LIFE TECH PVT. LTD. AZM-00054 PATHOLOGICAL LABORATORY 0 ADITYA COMPLEX, NARAULI, AZAMGARH 276001
306 URMILA NETRA PARIKSHAN AND CHASMA GHAR AZM-00053 HOSPITAL 8 TARWA ROAD PALHANA AZAMGARH 276202
307 NEW ADITYA MATERNITY & NURSING HOME CH-00052 HOSPITAL 30 Ward No 11, Sanjay Nagar, Nagar Panchayat, Chandauli 232104
308 DEV CLINIC VNS-00051 CLINIC 0 Purana Pul, Sarnath, Varanasi 221002
309 MAHASHEE MULTISPECIALITY & ADVANCE LAPAROSCOPY HOSPITAL AZM-00050 GENERAL HOSPITAL 10 MAU ROAD TIWARIPUR AZAMGARH 276001
310 VEDANTA HOSPITAL & RESEARCH CENTRE AZM-00049 GENERAL HOSPITAL 150 BILARIYA ROAD, LACHHIRAMPUR AZAMGARH 276001
311 VIJAY SUPERSPECIALITY HOSPITAL AZM-00048 GENERAL HOSPITAL 150 LACHHIRAMPUR AZAMGARH 276001
312 RAJSHREE PATHOLOGY AZM-00047 PATHOLOGICAL LABORATORY 0 TIKARGARH AZAMGARH 276202
313 EYE CARE AZAMGARH PVT. LTD. AZM-00046 GENERAL HOSPITAL 10 SARAIMANDRAJ AZAMGARH 276001
314 UMAPREM NETRALAY BADALALPUR BRANCH (A Unit of ASNA Varanasi Pvt Ltd) VNS-00045 EYE CLINIC & GENERAL HOSPITAL 10 Kushal Nagar sector-A1, Badalalpur, Sindhora Road, VARANASI, U.P. 221003
315 SHIVALIK HOSPITAL RUN BY SHIVALIK SEWA TRUST AZM-00044 GENERAL HOSPITAL 150 BIJARVA, BANKATA, AZAMGARH 276125
316 CHRISTIAN HOSPITAL SEVA SANSTHAN AZM-00043 GENERAL HOSPITAL 150 NARAULI, AZAMGARH 276001
317 BABY HOSPITAL AZM-00042 GENERAL HOSPITAL 10 HARRA KI CHUNGI AZAMGARH 276001
318 A N M MEDICAL CENTER AZM-00041 GENERAL HOSPITAL 10 VILL+POST HAFIZPUR AZAMGARH 276001
319 ADITYA VIKRAM SINGH SMRITI HOSPITAL AND RESEARCH CENTRE AZM-00040 GENERAL HOSPITAL & SURGICAL HOSPITAL 150 KOTA-KHURD, SAFIPUR URF SARUPAHAN AZAMGARH 276202
320 BSG HOSPITAL VNS-00039 HOSPITAL 20 21, TAGORE TOWN, BHOJUBIR TIRAHA , VARANASI 221001
321 INDIRA SCANNING CENTRE CLINIC JNP-00038 DIAGNOSTIC CENTER 0 MIDIL SCHOOL COLONY, SUJANGANJ, JAUNPUR 222220
322 RAJSHREE PATHOLOGY AZM-00037 PATHOLOGICAL LABORATORY 0 TIKARGARH, LALGANJ 276202
323 MAHA MRITYUNJAY HOSPITAL AYURVEDA AZM-00036 HOSPITAL 60 ITAURA, CHANDESHWAR AZAMGARH 276128
324 DR LAL PATH LABS LTD AZM-00035 PATHOLOGICAL LABORATORY 0 CIVIL LINE AZAMGARH 276001
325 ADITYA VIKRAM SINGH SMRITI HOSPITAL AND RESEARCH CENTRE AZM-00034 PHARMACY COLLEGE 150 KOTA-KHURD, SAFIPUR URF SARUPAHAN AZAMGARH 276202
326 MUSHAB SURGICAL CENTER AZM-00033 GENERAL HOSPITAL & SURGICAL HOSPITAL 9 KHAREWAN MODH SARAIMIR AZAMGARH 276305
327 GLOBAL MULTISPECIALITY HOSPITAL AND TRAUMA CENTRE AZM-00032 GENERAL HOSPITAL & TRAUMA CENTRE 100 JAIRAMPUR SADAR 276001
328 SAHARA DIAGNOSTIC CENTRE AZM-00031 DIAGNOSTIC CENTRE & PATHOLOGICAL LABORATORY 0 BELAISA CHOUK AZAMGARH 276001
329 DR. LAL PATH LABS AZM-00030 PATHOLOGICAL LABORATORY 0 PARANAPUR, GHORATH AZAMGARH 276001
330 SHRI SAI CLINIC AZM-00029 CLINIC 0 BUDHANPUR 276142
331 BLESSING NEWBORN CARE CENTRE AZM-00028 HOSPITAL 0 VILL. RANIPUR, AZAMGARH 276142
332 KAUSAR NURSING HOME AZM-00027 HOSPITAL 0 VILL. & POST - KOTILA, AZAMGARH 276207
333 FARHAT CLINIC AZM-00026 CLINIC 0 VILL KHAREWAN AZAMGARH 276305
334 SHIFA HOSPITAL AZM-00025 HOSPITAL 0 VILL & POST- AMBARI AZAMGARH 223222
335 THYROCARE COLLECTION CENTER AZM-00024 PATHOLOGICAL LABORATORY 0 BILARIYAGANJ, NEAR SBI BANK, 276121
336 GALAXY ADVANCE ORTHOPEDIC CENTRE AZM-00023 HOSPITAL 0 NARAULI, SADAR, 276001
337 DR LAL PATH LABS AZM-00022 LABORATORY 0 VILL. & POST - MAHARAJGANJ, 276137
338 ASHRAFIA HOSPITAL AZM-00021 HOSPITAL 0 MAIN ROAD, MUBARAKPUR, AZAMGARH 276404
339 SHARDA AWADH HOSPITAL AZM-00020 HOSPITAL 10 GHORATH, JAFARPUR, AZAMGHARH 276001
340 DR LAL PATH LAB COLLECTION CENTER AHIRAULA CC AZM-00019 Collection Centre ( Blood Sample ) 0 AHIRAULA, PAKADI, AZAMGARH 223221
341 NEW BORN CARE CENTRE AZM-00018 HOSPITAL 0 BILARIYAGANJ, AZAMGARH 276121
342 MASOOMA CHILD CARE CENTRE AZM-00017 HOSPITAL 0 1124, KHAREWA, AZAMGARH 276305
343 JAI SINGH HOISPITAL AZM-00016 HOSPITAL 10 SARAI MANDRAJ, BHAWARNATH, 276001
344 SARVODAYA HOSPITAL AZM-00015 HOSPITAL 10 KARTALPUR, AZAMGARH 276001
345 SABA HOSPITAL AZM-00014 HOSPITAL 0 NAYAPURA CHAKSIKTHI, AZAMGARH 276404
346 RAHUL CLINIC AZM-00013 CLINIC 0 VILL. - CHAKARAPANPUR, POST - KANAILA 276127
347 PARAMOUNT HOSPITAL AZM-00012 HOSPITAL 15 AYODHYA ROAD BURHANPUR, KOILSHA, AZAMGARH 276142
348 SHARDA SEVA SADAN MATERNITY CENTRE AZM-00011 HOSPITAL 10 SARAI HAZI RANI, RANI KI SARAI, SADAR, AZAMGARH 276207
349 PARAMOUNT HOSPITAL (Human Error) AZM-00010 HOSPITAL 15 BUDHANPUR, BENIGAURA, BUDHANPUR, AZAMGARH 276142
350 KUMAR PATHOLOGY & X-RAY CENTER AZM-00009 DIAGNOSTIC CENTRE & PATHOLOGICAL LABORATORY 0 MAHUJAMOR, MAHUJA NEWADA, MARTINGANJ, AZAMGARH 276301
351 ASHA HOSPITAL ORTHOPEDIC AND DENTAL CARE AZM-00008 HOSPITAL 9 SIDHARI, SADAR, AZAMGARH 276001
352 AZAMGARH MATERNITY & INFERTILITY CENTER AZM-00007 HOSPITAL 5 GULAMI KA POORA, SADAR, AZAMGARH 276001
353 DIXIT TRAUMA CARE AND HOSPITAL AZM-00006 HOSPITAL 3 DEVKHARI, SADAR AZAMGARH 276001
354 MAA HOSPITAL AZM-00005 HOSPITAL 10 SADIPUR, THEKMA, MARTINGANJ, AZAMGARH 223224
355 KRISHNA NURSING HOME AZM-00004 HOSPITAL 16 KOTWA, TAMULI 276001
356 GRAND HOSPITAL AZM-00003 HOSPITAL 10 SIDHARI 276001
357 SINGH PATHOLOGY AZM-00002 PATHOLOGICAL LABORATORY 0 HARHKICHUGI, 276001
358 VIKALP GLOBAL DE ADDICTION AND NEUROPSYCHIATRY CENTER AZM-00001 CLINIC 0 MUKERIGANJ, PATHKHULI 276001
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BOARD RESOLUTION 
 

Extract of the Minutes of Meeting of the Board of Directors of Silkon Biotech Private 
Limited held on 10th day of Month December 2024 at the Registered Office of the Company 

at Lane No 3, Maa Laxmi Nagar, Kanchanpur, BLW, Varanasi, UP. 

 

"RESOLVED THAT" Board be and hereby authorize, Mr. Vinay Kumar Rai S/o Ravindra 

Nath Rai and Director of the company, to file any application, writ petition or any other 

application or any other relevant documents or paper before the competent Court, Tribunal, 

Authorities or Forums including any Appellate Tribunal on behalf of the company.  

 

"RESOLVED FURTHER THAT" that Mr. Vinay Kumar Rai is duly authorized to represent 

the company before competent Court, Tribunal, Authorities or Forums including any Appellate 

Tribunal and take all necessary steps including signing of all papers, applications, plaints 

petition Vakalatnama, affidavit and all other documents as may be required and incidental 

thereto. 

 

 Sd/-  
Chairman of the Meeting  
Certified True Copy  

 

For & On behalf of Silkon Biotech Private Limited 

 

 

 

           Director                                                Director 
Vinay Kumar Rai                                           Reeta Rai 

 

 

 

For – Silkon Biotech Private Limited 

 

Director 

For – Silkon Biotech Private Limited 

 

Director 
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